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Ney •elhi, this the 4th day of 0ctob8rj1994

Hon'bla Shri 3«P« Sharroa,Hembar(3)

Hon''ble 3hri S^Ko ^inghpfOember(A}

3hri ESiuan Chandp
3/0 3hri Saljha Ram,
C/o Kalauati Devi,
Sadh Nagar Part II,
House No,686, Palam Colony,
Nay Oelhio

By Advocates Shri A, Kalia

0000 Applicant

V

VSo

Union of Irdia
through
Garrison EnginaarCP),
Siraa,
Haryanao

099 Respondents

By Advocates Shri rioKo Gupta,

ORDER (ORAL)

Hon'ble Shri 3oPo Sharma,Maraber(3)

We heard the learned counsel for the

applicant for some time as wall as the learned

counsel for the respondents. The learned

counsel for the applicant does not want to

press this application and wants to uithdrau

the same. The application is therefore

dismissed as uithdraun. Cost on parties.

(Bo'KV-BINGH)
P'lember (A )

rk'

(3,Po SHARPIA)
Plarober(3)


